IN THE CENTRAL ADMIN ISTKATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABZAD

ORIGINAL APPLICATION No,262/92

DATE OF ORDER:s 25,3,1992

BETvwEEN :

B.S,5,V,5,0.Raju .. Applicant,
AND

1l,The Sub-Bivisional Qfficer,
Telecommunications,
rajahmundry - 533 103,

2.The Telecommunications
Listrict Manager,

Rajahmund gy - 533 103, .. Kespondents,
Counsel for the Applicant .+ Mr, K.L.Narasimham
-Counsel for the Respondents .. Mr,M.Jagan Mohan Redc
CORAM 2

HOK'8BLE SHRI T.CHANDRASEKHAKA REDDY, MEMBER (JUDL.)

(Order of the Single Member Bench delivered by

Hon {ble Shri T.Chandrasekhara Keddy,Member{Judl,) ).

Mr,K.L.Narasimham, Advocate for the applicant
and Mr.M.,Jagan Mohan Reddy, Advocate for the respondents are
present, Heard bath sides,

T
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This is an application filed under Section 19
of the Administrative Tribunals Adt to direct the fesPondents

herein to take the applicant into service wherever the work

is aveilable,

The facts giving rise .to this OA in brief may

be stated as follows;

3. According to the applicant he has joined the
service with the.respondents on 10.8,1985. &According to him
he is in continuous service from then onwards, It is pleaded
in the OA that the service of the epplicant had been orally
termineted on 1,1,1993;- It is the case of—the applicant

~ that he has put in more than 24C days of continuous service

A coding Yo P apphcant
as on date of tcrmination which is 1,1. 992,“£he seid termina-

tion of the applicant dated 1.1,.,92 i® not valid in law, A
representetion cdeted 21,1,129) seems to have been made to the
respondents for redrestel of the grievance of the applicant,
The said representation seems to be undecided yet, by the
respondents, In view of this position ve are of the opinion

that the interests of Justice would be met if this CA is

disposed of by giving appropriate direction to the respondents

3. In the result we direct the respondents to
decide the representation of the applicant dated 21,1,1992
within 3 months from the dete of the receipt of this order
end pass final orders thers on, If the applicant continues
to be aggrieved by the final orders passed there on he will

alvesh,

pe at liberty to approach this Tribunal in agcordance with law
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4, After hearing both siées by way of interim
measure till the said representation is decided we direct
the respondents to re-engage the applicant provided (1) if
there is work (ii) if any of tne juniors to thé applicant
are engaged.‘ With the above said directions and interim
relief, this OA is disposed of at the admissiqn‘stage_;tself.

We make no orcer as to costs,

’ ! < ¢ & Gy (&_'\ c,.q_.ﬂ_.\“*-\..»._._ l\s—q\fi
l (T .CHANDRASEIGIARA REDDY ) "

Member (Judl, )

Dated s 25th Merch, 1992

(Dictated in the Cpen Court)

1. The Sub-Divisional Cfficer, Telecommunications,
Rajahmundry-~103,

2. The Telecommunications Dist.Manager, Rajahmundry-103.

3. One copy to Mr.K.L,Narasimham, Advocate, CAT,Hyc.

4, One copy to Mr.M.Jaganmohan reddy, Addl.cCGSC.CAT,.Hyd.
5. One spare copy,

pvm .
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH : HYDERABAD,

THE HON'BLE MR.R,B

S -

THE HON'BLE MR.T,.CHANDRASEKHAR REDDYs$M(J)

THE HON'BLE MR,¢,J,ROY § MEMBER{JUDL)

nated:g( -3-1992, ¢/
i
ORBER(JUDGMENT 3 /
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